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will have to pDy about Rs. 25 pc;' 
annum which, I submit, is really in-
oonsiderablc. It comcs to about Rs. 2 
a month, whereas each powerloom 
will be making a profit of Rs. 500 per 
month. 

Shri B. Ramanathan Cbettlar: The 
hon. Deputy Minister in ha answer 
w a supplementary question saId 
that the powerloom industry being 
given free licences will a1Iect the 
handloom industry. If so, may I 
know whether the export varieties 
will be affected more than the home-
consumption varieties and what steps 
arc the Government going to take to 
give subsidies so that the export drive 
oould be promoted? 

Shrl S. V. Ramaswamy: This ques-
tion of export varieties bein, a1Iected 
has not been analysed. But, by and 
large, any free licenSing of power-
looms is certainly ,bound to affect the 
llandloom industry. 

Shri Kandappau: The ~ndloom 
lDdustry cannot compete with ·the 
powerloom industry and the hand-
100m weavers are therefore willing 
to go into the powerloom inctu.try. 
After all, it is the handloom weavers 
that are being put to trouble. They 
are suffering lor want of finance. 
Therefore, my question is this. Will 
Government work out a scheme of 
assistance to the weavers whereby 
they will swiWh on to the powerloom 
industry with the becess&ry financial 
assistance from the Centre and the 
Statell. 

Shri S. V. Bamaswamy: The point 
!';ocms to be whether any assistance 
will be given to the handloom weavers 
to shift over to powerlooms. The 
main point is whether this should be 
in the private sector orco-operaUvc-
!tector. By and large the MinistrY 
is in favour of Co-operative Sector, 
which the State Government can 
f\nance. 

Shrl S. Kandappan: Can't the wea-
vers be. helped by the Government 80 
that they can join together? 

Shri S. V. Ramaswamy: The co-
operatives lire there. The State Go'¥'-
ernments will look after that. 

Shri Ranp.: May I know whether 
it ia a !act that these powerlooms 
arc asked to pay some tax or fee at 
the rate of Rs. 20 per month? 

Shri S. V. Ramaswamy: It is B.s. 25 
per annum per loom. 

Shri Banp: For what purpose is 
it being imposed? Is it tor the bene-
fit of the handloom industry or tor 
the powerloom industry or for Gov-
ernment? 

Shrl S. V. Ramaswam)': The rea-
sons seems to be that there wall larp-
scale evasion ot ex.dise duty as a result 
of exemption given to 4 powerlooms 
and below, because in a huge shed 
having say 50 powerlooms, for every 
four powerlooms dl1rerent names 
would be put in order to evade the 
tax. To prevent this loophole, tht! 
Finance Minister has thouJht it It to 
levy Rs. 215 per annum for eaen 100m. 
whatever the number. 

Export or 8 ....... Goods 

+ 
(8hri Brajeshwar P ..... : 

+fM. ~ ShrI BlshwalULth RoJ: 
L Sbrl Samman1: 

Will the Minister of Commerae be 
pleased to state: 

(a) whether it is a fact that the ex-
port of sports goods declined during 
the Third Five Year Plan period; 

(b) whether the import of materials 
required for the manufacture of sports 
goods has increased as compared to 
that in the Second Five Year Plan 
period; and 

(c) whether the indigenous ra?" 
materials are not hein/!: utUiled pro-
perly tor increasing the export cd 
sports goods'? 

The J)epU.ty Mildlter In the Mlnis-
trr of eommerae (Slat 8. V ...... -
."..,.): (a' No, Sir. The exports 
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of sports goods during the first foul" 
years of the Third Five Year Plan 
amount to &s. 2'16 crores as compared 
to the total exports during the Second 
Five Year Plan of &S. 1'71 erores. 

(b) and (c). Not much Sir. Apart 
from exports, the internal production, 
demand and consumption arc conti-
nuously increasing, and therefore only 
those few types of items not made or 
available in India are allowed to be 
imported. The Sports Goods Indus-
try is largely based on indigenous 
materials. 

Shri Brajeshwar Prasad: May 1 
know what steps have been taken by 
GQvel'nment tll utilise the indigenour. 
raw materials produced in th(! State 
of .Jammu and Kashmir? 

Shri S. V. Ramaswamy: For sports 
goods, certain types of timber like 
mulberry. ash, beech, willow, etc. are 
necessary. All ,those have gone to 
West Pakistan. But we are trying to 
develop mulberry in Jammu and 
Kashmir. I am glad to say that the 
Jammu and Kashmir Government have 
agreed to spare enough mulberry for 
1 he sports goods. 

8hri Abdul Ghani Goni: May 
know whether the production of raw 
materials is increasing year by year. 
but On the other hand the conversion 
of the raw materials into goods is dec .. 
reasing instead of increasing and w1le-
ther Government' L'l of the opinion 
that some more factories are to bp. 
npened in Jammu Rnd Kashmir? 

Sbri S. V. Ramaswamy: First of all, 
We must have the raw materials. So 
far as mulberry io; concerned, Jammu 
and Kashmir Government have agreed. 
With regard to other types of wood 
like ash, beech and willow, we have 
asked the Inspector General of Forests 
to' develop these trees in order to 
supply the necessary materials to the 
sports goods industry. 

Sbri D. N. Tlwary: The Ministt:~l' 
has given the 0lQ)CIri ftcw:'e during the 
finl four years of the Third plan. MRV 

I know the. export figure in 
second and third year of the 
plan? 

the 
Third 

Shri S. V. Ramaswa.mj: I am IIOI'ry 
I am not able to give that now. 

Shri Sham Lal Saraf: May I know 
whether the Government is aware that 
quality willow is supposed to' be thl! 
best WOod for manufacture of bats, 
whether it is available in the cOllntry" 
or outside. May I know whether it 
has been possible to grow that quality 
willow. In the country by now and 
if not, what steps are going to be 
taken to get this willow for manufa(:-
ture of bats? 

Shri S. V. Ramaswamy: It can ~ 
imported. As yet. willow has not yd 
been fUlly developed in the foresl,; 
of our country. That is why I suh-
mitted that We have requested tht:' 
I.G. of Forests to look into it 

Sl1rl Jaipa) Singh: The hon. Minis-
ter stated that only those items that 
cannot be obtained. indigenously were 
imported. May I know what are the 
raw materials that are not available-
in this country that haVe to be im-
ported? 

Mr. Speaker: He has already men· 
tioned them. 

Shri S. V. Ramaswamy: Chemical 
adhesives, resin etc., have to be im-
ported, apart from the wood. 

"" """"" ~.: IRT ~ iif1if ~ ~ 
A; IflrT ~ ~ ttl ~ it {'f U 
4ltf<4t1 it; ~ it m ~ ~ 
\5IT ~ ~ l4I n ~ ~ m 1ft f.rtt 
~« ? 
Shri S. V. Ramaswamy: Partly WI' 

are importing and partly we are 
developing our own indigenous goods. . 

Shri Indrajit Gupta: Which are thl~ 
main countries which are at pl'e8Cnt 
importing these goods frOm India ... 

Mr. Speaker: Shri Yashpal Sinih'.; 
question was whether we are racing 
t.owards becoming self-suftlclent. 
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Shri S, V. Ramaswamy: We are 
partly becoming self-sufficient and we 
are partly importing, 

Mr. Speaker: That means we are 
progressing, towards selt-sufficiency. 

8hri JndraJit Gupta: Which are the 
main countries that are importing 
these sports goods from India and 
may I know whether Government has 
any plan to explore the possibilities 
of other market also? 

Sui S. V, Ramaswamy: I have her~ 
a list of abolltt 17 countries. The 
United Kingdom, in 1963, imported 
R!l. 11 lakhs worth of these goods. 
Malaya-Singapore imported Rs. 9 lakhs 
worth of these goods. East GerJn3ny 
Rs. 6 Jakh& 

Mr. Speaker: Only the names of the 
('ountries need be mentioned. 

Shri S. V. Ramaswamy: These are 
the three main countries. 

+ 
(-.;;1 ~ ztmT 

JI~ ~ "'" ~ ~~: 

1 "'" 51'0 ;to ~ : 
~~~ 

llllft ftiI' ~ ~ : 

<m 'f1f~ ~~. ~ ~ ~ ~ 
artiT fit; : 

(ar.) ffi ~ ~ t fifo' ~n:~
if;11.1' W. ~~n:r ~T ;r wr 'fir 'TiftA' 
iff ~ ~~' to fit;tfr !:I'''?fT~ qT f~, 

ifi'l:~~ 

( {§' ) J:ff~ iii' ~r sr('ih> if"f ii flt;,Hr 
~ f~ Iliffi ~r#~ft ; 

( ff) 1!~ ih: -{f7mr aliir ,r,t 
;p:n ~lffiT ~,",; q-)7 

( 'If ) it f~ 1R q-n: flfi"f ""171ft 
if ~ ;;rN~r? 

The Deputy MIaiIlter in the ttiais-
try of Commerce (Shrl S. V. Rama-
swamy): (a) Yes, Sir. 

(b) The proposal envisages thal :m 
to 25 mills should be set up in the 
public sec'l.or and the rest in the co-
operative sector. 

( C) Any assistance tha,t the cu-
operative sector may require will bt:. 
given \0 the extent possible. 

(d) These mills are intended Lo be 
set up during the Fourth and Fifth 
Plan periods in areas whi.ch will bl' 
decided ill consultation with tho Plan-
ning Commission, preference beU:l~ 
given to backward areas. 

Shri Rame!dlwar Tantia: Mil,)' 
know how many licences are l1in;; 
unutilised and whether Government 
have enquired about the reuson tor it. 
and what steps Government are goinl~ 
to take against those persons who are 
holding those licences for a long tim" 
withnul doing anything? 

Shri S. V. Ramaswamy: Thi .. is ,I 

genera] questiull. We have licensed 
about 600 and odd units. The total 
ctJmes to about six million spindlc:l 
Of these about 3,50,000 spindles have 
come up' and another 3,90,000 is coming 
up. There are very many difllcultie ... 
in the way like shortage of machln .. 
ery, l'estrictions of import of machin-
ery' financial diffioulties and so on 

Shrl Ramesbwar Tantia: What i.s lh(~ 
break-up of the components, on II 

percentage basis of the Indian machin, 
ery and imported machinery in .1 

spinning min! 

Shr. S, V. KamaawamJ: l(.ooab.ly. 
the Imported machinery will be about 
25 per cent, and 75 per cent wW ~ 
indigenous. 

Shrl Bameshwar Tantia: l'l1e hon. 
Minillter laid that they are rolfte to 




